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it on 28th April 1954, i.e. today. As 
soon as funds are sanctioned, the actual 
work of implementation will be taken 
in hand.

Shrl Dabhi: May I know whether any 
steps have been taken to implement the 
recommendation of the University Edu­
cation Commission that a lew  minutes* 
silence should be observed in all edu­
cational institutions before the classes 
for  the day begin.

Dr. M. M. Das: The report is on the 
Table. The hon. Member may read it.
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The Deputy Minister of Finance 
<Shri A. C. Guha): A  statement show­
ing the available information regarding 
the amount of excise duty collected on 
tobacco in the Banaras District is laid 
on the Table of the House. [See Ap­
pendix IX, annexure No. S.]

I would like to say that figures for
1949-50 are not available.
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Shrl A. C. Guha; For family consump­
tion, a certain quantity is exempted 
jfrom the duty. Throughout India that 
is the practice, and that is also observ­

ed in Banaras district.
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Shrt A. C. Cuba; Exemption is given 
according to the local habits of the 
people.......

Mr. Speaker: He wants to know the
mode of collection of the tax.

Sttri A. C. Guha: That is on the actual 
production of tobacco.
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Shri A. C. Guha; That varies from  
area to area. I have not got the figure 
for Banaras district. It varies from 
99th lbs. upwards to 25th lbs.— from 
area to area according to the habits of 
the people.

displaced G overnment O fficers

•2114. Shri Gidwani: WiU the
Minister of Home Affairs be pleased 
to state:

(a) what is the total number o f 
displaced Government officers who 
have been made to retire since 1948 
but have not so far received pro­
visional pension; and

(b ) the reasons therefor?

The Minister of Home Affairs and 
States (Dr. Katju): (a) and (b ). In­
formation is being collected and w ill be 
placed on the Table o f the House in 
due course. I may say this is in very 
close connection with the question 
which I have already answered.

Shri Gidwani: What is it that is delay­
ing payment of provisional pension to 
them though the decision regarding 
such pension was taken on 31st January 
1953?

Dr. KatJu: My hon. friend's voice Is 
drowned by the paper which he holds 
before him, when reading.

Shri Gidwani: I will ask the question 
as loudly as possible. What is it which 
is delaying the payment of provisional 
pensions to them, though the decision




